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Hon'ble Mrs. Meera Chhibber, J.H.
Hon'ble Mr, S.C, Chaube, AM. ~
None for the applicant even in
the revised call, It is seen that
after filing of the 0.A. certain
defects were pointed out by the
registry on 07.04,2004 but till date
counsel for the applicant has not cured
the defocziéﬁifggprding}y, this 0.A,
has been before the court for
passing mxEmx orders. Even L 2et )] wrd B
advocates has not bothered to appear
in the court today, uwhich shows that
he is not interested in prosecuting
this case. Accordingly, this 0.A. is
dismissed in default and for non

Prosecum. &‘
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